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O R D E R 

PER VIKAS AWASTHY, JM: 

1.   This application has been filed by the assessee seeking extension 

of stay of recovery of outstanding demand in AY 2018-19.  

2. The ld. Counsel for the assessee submits that the assessee was 

granted stay in SA No. 262/Del/2022 vide order dated 24.08.2022. The 

assessee has complied with the conditions imposed by the Tribunal in the 

stay application. Thereafter, the stay granted was extended from time to 

time. The last stay was extended for a period of 180 days in SA No. 

74/Del/2024 vide order dated 01.03.2024. The delay in hearing of appeal 

is not attributable to the assessee. The department is seeking time as one 

of the issues raised in the appeal emanates from the decision rendered in 
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the case of Roca Bathroom Products Pvt. Ltd 140 taxmann.com 304 

(Madras).  

3. The ld. DR fairly stated that the adjournment is being sought to 

await the decision of Hon’ble Supreme Court of India in the case of Roca 

Bathroom Products Pvt. Ltd (supra).  

4. Both sides heard. Undisputedly, the assessee has complied with the 

directions of the Tribunal with regard to deposit of 20% of the 

outstanding demand. The stay already granted was last extended in SA 

No. 74/Del/2024 (supra). On perusal of appeal file we observe that the 

delay in hearing of appeal is at the behest of department. The stay of 

recovery of outstanding demand in AY 2018-19 is further extended for a 

period of 180 days from the date of this order or till the disposal of 

appeal, whichever is earlier.  

5. The stay petition is allowed.    

Order pronounced in the open court on 23/08/2024.  
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